IN THE GCENTRAL ADMINISTRATIVE
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0,A, 766/91

HYDERABAD BENCH : AT HYDERABAD.

Dt. of Decision ¢

TRIBUNAL

14.2.94.

5. Paidithalli
vs -

1, The Secretary to Government

Department of Posts, New Delhi.

2. The Post Master Ganeral,
Visakhapatnam,

3, The Superintendent, RMS V
Duvision, Visakhapatnam,

Counsel for the Applicant Tl

Counsel for the Bespondents
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THE HON'BLE SHRI A.8. GORTHI  :+ MEMBER (ADMN.) )
THE HGON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (:hmﬁ%3
pr.s"
/ .
-

By e g | b

"X 3 Applicant.

«+« Respondents,

Mr. K.5.R. Anjaneyulu
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ﬂvo 766/91 ) ‘ Dt. of DGCiSiDn H 14.2.940
: ORDER .

| As per Hon'ble Shri A.3. Gorthi, Member (Admn.) §

~

_ The Pactfstated and the issues raised in

this DA are similar to those in 0A,No., 765/91 which
AR A A é:é%qh,]
we disposed of saparately today -

MW

"Having heard learned counsel Pér'both the
parties and kéeping in visw the Pacf that as mapy
iy as 11 individuals from the select'list dt.Té:Narch
'1584 have since been promoted te the posﬁ of
Mail Guard, we find no justification in denying
similar benefit to the remaining Pew individuals
uho also qualified in the said test. Tne fact tnat

TEVERPL:.

the applincant in due course of time Lecome gligible

Por confirmation as Mail Man and was in fact confirmed,

should not come in the wag of his being considered
Por being appointed as Mail Guard for which he stood
selected &s early és 1984% In vieu of this, we allouw
this application with & direction to‘the respondents
to give effPact to the select list dt. 14TMgrch 1984
a3 and when any vacancy in the post of Mail Guérd
comes up, }n future;2§ia said yagancy/vscancies
should be filled up in accordance with the selact
list gt. 14 March 1984 and as per the seniority of

the pandidates shown therein.”

alb0
2 Thaéappllcatlnn is alloued in the aboue terms

without any order as to,custs¥

a
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L ](g | Py ‘
(T. CHANDRASEKHARA REDOlY) (A B. GORT 1)
MEMBER (JUDL. ) MEMBER (ADMN.)

Dated : The 14th February 84.
(Dictated In Open Court)
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“A.No, 76 b }C(’/
T.5.80. (v..P.¥o. ) '
. Admitfed and Interim -Birections :

Allowed.
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